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DSI THE CENTRAL ?,DMINISTRATWE TRIBUNAL : HYDERABAD BENCH 

AT HYDERABAD 

O.A.No 1620/93 
	 Date of Order; 30.12.93 

BETaEEN: 

Jeeva Rathnam 
T.S.Mahara Booshnam 
G.V.S.Murthy 
N.Mark 

S. P.Muni Rathnam 
Ch•  Ravi icumar 
J.S.C.Bose 
K.V.N.Raju 
IC.I4Dteswara Rao 
K.Davjd 
K.Venkaji Rao 
E.Jaya Raju  

A.Ithan Rao 
G.Ch.Babu Rao 
KYesobu 
Sk.Hussain 
G.Sanjeeva Rao 
Ch.David Raju 
6k. Dada valli 
M.Ramana 
T.Santa Rao 
K.V.Rama Rao 
SJI.Hyder 

1. The Senior Divisional 
Personnel Officer/BZh, 
South Central Railway, 
Vijayawada. 

bbuth Central Railway, 
Vijayawada. 

3. The Assistant Personnel Officer, 
(Mech), S.C.Railway, 
Vijayawada. 

. Applicants. 

.. Respondents. 

Counsel for the Applicants 	 .. Mr.B.G.Ravindra Reddy 

Counsel for the Restxrnd 

CORAM: 

HON'BLE Mr. R .RAN GARAJAN : MEMB ER (ADNN.) 



S.'. 

:3: 

Copy to:- 

1 . 	The Senior Divisional Personnel Of'l'icer/BZA, South Central 
Railway, Vijayawada, 

The Divisional Railway manager, South Central Railway, 
\iijayawada. 

The Assistant Personnel Ofricer, (Plech), S.C.Railway, 
Uijayawada. 

One copy to Sri. B G.Ravindra Reddy, advocate, H.NO.2-2-1137, 
New Nallakunta, Ryd. 

S. One copy to Sri.N.V.Ramana, Addl. CGSC, CAT, Hyd. 

One copy to Library, CAT, Hyd, 

Cne spare copy. 
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OA.1620/93 

Judgement 

( As per Hon. Mr. Justice V. Neeladri Rae, Vice Chairman ) 

Heard Sri B.C. Ravindra Reddy, learned counsel for 

the applicants and Sri N.V. Ramans, learned cOunsel for 

the respondents. 

This OA was file4 pr4ayipg for declaratiop that the 

action of the respondents in' effecting promotions to the 

pet of Shianter basing on the provisional Select List of 

the first Fireman, as4ill.egal, arbitrary and consequentially 

to direct the respondents to prepare final select list 

after considering objections and representations submitted 

by the applicants. 
2 

The point raised herein is c±ear4y covered by the 
C- 

order dated 1-11-1993 in OA.1369/93 on the file of this 

Bench. As such this OA had to be disposed with the same 

directionswhich were given in the order dated 1-11-1993 in 

OA.1369/93. The said directions are - 

"We direct the respondents to finalise the seniority 

list taking due note of the objections of the applicants and 

the other staff who have submitted their representations in 

response to the letter dated 18-6-1993. The seniority list 
on the basis of the above objections shall be finalised as 

expeditiously as possible.. TiliHsuch time the seniority list 

is finalised, no promotions should be given an the basis of 

the provisional seniority list dated 13-5-1993." 

The CA is ordered anrn.rdinnlv at thp arfmissinn stann 
No costs. 

(FL Rangarajan) 	 (V. Neeladri Rao) 
Member (Admn) 	. 	 Vice-Chairman 

Dated : December 30., 93 

f
Dictated in the Open Court 

r 	
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TED BY 	
COARED BY 

CHECI<ED BY 	
APPROI/ED BY 

IN THE CTPA ADi'flNIpppp: TRIBUNJ 

BENCW ;HyrERADAD 

THE HON' BLE MR.JtjsTIcE VoNELLADPI RAO 

THE HON 'ELL 	QRTJfl 

- AND 

THE HON'BLE HR.T.c3kiN RI ASEKHAR RED 
\ .4j\TD 	MEMBER(J) 

THE HON' BLE 	
CR.R1JGjJ :MEMBEk(3 
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Dated; 

O.A.No, 	fLó7ch, 
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Admitted and Interim direct±03 
iS1ed. 

Aflr,jo,q 

DiP3ed of with directions 

Deisoeo 

Disr¼issed as Withdrawn 

Dismissea for default. 

Re jctewOraerea 

.jo—eder as to Costs 	- - 




